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{¢) Government of India and the
State Governments implement a
number of schemes to help the agri-
culturista in marketing their pro-
duce. These include improvement of
market facilities, establishment of
grading centres, enforcement of pro-
per maintenance Of cold-storage and
collection and dissemination of market
information, etc,

€HRI BIRENDRA SINGH RAO:
“New mandis are being established
under the scheme of the Government
of India. I wanted to know how far
this scheme has made progress, how
‘many new mandiz in developing areas
are established. The hon. Minister
has said that there is no scheme....

SHRI ANNASAHEB P. SHINDE:
1 said there is no scheme because the
hon. Member put the question whether
the Government of India has opened
these centres, These marketing
«centres are established by the State
«Governments and so I said like that.
As far as mandis are concerned there
are about 4100 mandis in the coun-
try out of which some have been
brought under Agricultural Produce
Markets Act.

SHRI NAWAL KISHORE SINHA:
In view of the question and answer
given may I know whether FCI and
Cooperative Agricultural Marketing
Federation will be allowed to work in
the areas covered by these newly
established mandis in a number of
‘States?

SR ANNASAHEB P. SHINDE:
‘There appears to be some confusion
ir chis respect. As far as mandis are
concerned there is full freedom, any-
body can operate. There is no bar on
Marketing Federation for operating;
they can operate.

Amoclation of Agricuttural Universi-
‘ties And Reweareh Institutes with
Supd+ Prodaction. Programmes

210, SHRI R; XK. SESA: Will the
‘Mipigier - of AGRICULITRE be plea-
et tor shebo:
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(a) the manver in which the Agri-
cultural nesearch Institutes and Agn-
cultural Universitied are proposed to
be involved in the matiér of increase
in food production; and

(b) how the Agncultural ResearcH
Institutes and Agricultural Univers:-
ties have been distributed in the
country?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
(a) and (b). A statement is laid on
the table of the House.

Statement

(a) Agricultural Research Instifu-
tes and Universities are not directly
involved in increase of food produc-
tion, However, they undertake the
following programmes ultimately lead-
ing to increased food production:—

1. National Demaomstrations Project

The scienfisis of the universities and
the institutes are directly involved in
laying out these demonstrations on
the farmers' fields. Thus help in
demonstrating the potentiglities of
Agricultural Technology.

2. Operational Research Projects

Agricultural Universities and Res-
earch Institutes are proposed to be
involved in Qperational Research Pro-
jects where efforts are made to find
solution for challenging problems such
as raising crops on saline soils, sand
dune stabilisation, reclamation of ero-
ded soils, integrated pest control, etc.

3. Krisi Vigyan Kendras

A few Krishi Vigyan Kendras are
proposed to be eatablished at various
Research Institutes of the I.C.AR. and
Agticultural Uniwversities with the
objective of giwving: in.service Training
to ther ruractising. fermers.

4. Involvement of Sludents
paigns

To bringrhome~to the cultivators the

latest: techmology without delay, a vig-

oroug driveriu the form of campaigns

in Camn-
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15 proposed to be launched involving
scientists, teachers and students _ of
agricultural research Institutes and
Lnversities.

5. Kisan Viygan Meclas and Field Days

Agricultural Research Institutes and
Universities organise Krishi Vigyan
Melas or Field Days on their farms
where large number of farmers are
mvited to witness various improved
management practices involved in the
areas of Crop Production, Animal
Husbandary, Agricultural Engineering,
ete.

8. Extension Education

Most of the Agricultural Research
Institutes and Universities have full-
fledged departments of Extension Edu-
cation. The basic objective of these
departments is to assist in quicker
dissermnation of agricultural know-
how to the farming commumty through
demonstrations, audio-visual aids
group discussion and popular literat-
ule, etc

(b) There i1s now at-least one Agn-
cultural Umversity in each of the
major States except Jammu & Kash-
mir, In Maharashtira there are 4 agri-
cultural Universitics. The Universities
were established mainly utilising the
already existing campuses of State
Agricultural Colleges/Research Sta-
tions decided upon by the State autho-
rities. 24 Research Institutes under
I.C.A.R. were established in the count-
ry as per the importance of the com-
modity or subject and the suitable
agro-climatic conditions congenial for

their growth.

SHRI R. K. SINHA: In view of the
fact that, in our country, agriculture
is a primary consideration and in view
of the fact that in agriculture veteri-
nary research and agricultural deve-
lopment require a better research or-
ganisation, I would like to know whe-
ther the recommendations of the
Gajendragadkar Committee will e
accepted by the Government and whe-
ther the Government will look into
them and make the IC.AR. as =@
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Department of the Agriculture Minis.
try and also whether ‘they will follow
up the other recommendations such as
setling up of an Advisory Council with
the Minister as President and two
Committees—Executive Committee for-
Agriculture and Research.

SHRI ANNASAHEB P. BSHINDE:
Sir, I can answer his query. But the
point is whether I should take aa-
vantage of your indulgence in saying
that his question is going out of the
subject matter of the question.

MR. SPEAKER: You better confine
yoursel to the main question.

SHRI R. K. SINHA: My question is
whether the Agricultural Research Ins-
titute and Agricultural Research Uni-
versity/are proposed to be involved
in the scheme of increased agricultural
production, I framed the question and
so, I would like to be understood
whether the veterinary research, dairy
development and agricultural Resea~
rch are party of the scheme for the
development of research in the um-
versity.

MR. SPEAKER' Your question 1s
about the re<earch and extension.

SHRI R. K SINHA: Therefore, I
would like o know whether the Gaje-
ndragadkar Committee Report will
be accepted by Government.

SHRI ANNASAHEB P. SHINDE:
Of course, I can only say that the
recommendations of the Gajendragad-
kar Committee are under the active
consideration of Government of India.

SHRI R. K. SINHA: I would like
to know whether, 1n view of the crisis
in agricultural production in eastern
U.P. and the good work done by the
Rice Research Institute in Faizabad
and in view of the fact that an argri-
cultural university is nroposed to he
set up in Bastern U.P., is the Govern-
ment going to examine the feasibility
of doing something in the crash
schemeg go that the eastern UP. does
not¢ suffer from the shortage of grains?
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SHRI ANNASAHEB P. SHINDE:
1here has been a proposal from the
U.P. Government for establishment of
an additional university in eastern
U.P. and that will be sympathetically
considered by Government but, taking
into consideration the resource positi-
on, the Government of India feels that
one State should have one university.
That can always be considered. As a
matter of fact, as far as the immedi-
ate production is concerned, we have
taken up the matter with the U.P. Go-
vernment.
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SHRI KRISHNA CHANDRA HAL-
DER: Sir, the hon. Member Shn
Ganga Deb has gone out of the House.
It is very embarrassing, (Interrup-
tions).

SHRI JYOTIRMOY BOSU: I have
seen with my own eyes Shri Raghu-
ramaiah taking him out. We protest.
We won't allow the House to be dis-
turbed like this. (Interruptions).

SHRI INDRAJIT GUPTA: Sir, this
is a very serious matter. Interrup-
tions). Al of us have been noticing
}hat Shri Ganga Deb has been sitting
In the House since the beginning of
the question hour. Now, Sir, if he
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does not return to the House in time
for his question to be taken up, then
we will have no other alternative but
to conclude that the hon. Minister for
Parliamentary Affairs has iaken “him
out of the House in order not to put
his question,

He has been sitting here since the
morning. Now, just when his ques-
tion 1s about to come, Shri Raghura-
maiah goes to him and takes him vut
of the House.

MR. SPEAKER: We are on a differ-
ent question now.

SHRI JYOTIRMOY BOSU: I wouid
say that this behaviour on the part
of the hon. Minister amounts to mis-
conduct.

SHRI INDRAJIT GUPTA: When a
Member has been sitting here since
the morning and been wailing patien-
ily for his question to come up, will
he leave the louse in this manner of
his own accord?

MR. SPEAKER: I shall call the
number of the question when it comes
up in the normal order, and I shali
call the name of the Member in whosc
name it stands. If he is absent, at
that time, hon. Members can lodge this
protest. We are now on Q. No. 210

SHRI INDRAJIT GUPTA: The hon.
Minister owes some explanation te
the House for this. It is a matter
which affects the dignity of the House.

SHR] JYOTIRMOY BOSU: This
amounts to misconduct on the part
of the hon. Minister.

SHRI INDRAJIT GUPTA: It is not
fair that pressure should be put on a
Member in this manner.

ot sime v Ty : seae e,
w7 fredl oEgwy #Y AT AN FT OF
5 ¥ ar ot 2 ? gy faew &7 W
gfwre & 7

oft wifir e : ST 3w AgT
o qr @ T 9T qAT ¥ TEH &
aeft | AT HAT 212 AR AT 20
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MR. SPEAKER: If there 18 somo
thing to be said, then I would point
out that just now we are on a pre-
vious question, When that quesiion
comeg up, if something has happened,
then we shall see. We are not or
that question yet. If something nap-
pens then, all that hon. Members cun
[ﬂo ig to lodge their protest and net to
pbstruct the proceedings.

SHRI G. VISWANATHAN: In view
of the importance of this guestion, we
want you take it up.

SHRI JYOTIRMOY 8OBU: 1 hnave
seen with my own eyes and many
others also have seen that Shri Raghu
Ramaiah had taken the Member out
and thus prevented him from wvutting
the question. This amounts to serious
misconduct, and he ghould be named
The hon. Minister should be named.

MR. SPRAKER: If a Member leaves
the House at the request of another
hon. Member or on his own, why shoukl
the proceedings of the House be abst-
ructed in this manner? Hon. Members
can just bring it to the notice of the
House. But let them not obsruct the
proceedings of the House.

SHRI 'SEZHIYAN: Rule 48(3) says

“If on a question being called 1!
{s not asked or the member in whose
namte it stands is absent, the Speu-
ker may, at the request of any mem-
ber, direct that the answer to it be
given.”

MR. SPEAKER: Unless he has uu
thorigsed another Member, how can
that be done?

SHRI SEZHIYAN: This is not safd
in the rule. Rule 48(3) is very clear.

*If on a question being calleq it i«
not asked or the member in whese
name it stands is absent, the Spea.
ker may, at the request of any mem-
ber, direct that the answer to it be
mm‘n

{Interruptions)

AUGUST 6, 178

Oral Answers 36

SHRI P. VENKATASUBBAIAH: We
cannot tolerate the tyranny of these
few people who hold the House o
ransom.

SHRI JYOTIRMOY BOSU: By re-
moving the member, the Minister s

guilty of misconduct in the House,
You should name him.
MR. SPEAKER: Why should 1

name him?

SHRI JYOTIRMOY BOSU: If not,
we shal] be pained to say that you are
shielding the Government.

MR. SPEAKER. The member con-
cerned is not complaining to me
Another member is complaining. (In-
terruptions)

SHRI INDRAJIT GUPTA: It
matter of propriety. It 1s disrespect
to the House. He could have advised
the menber before the House mel nol
to come to the Housé. Having come
here, he cannot ask him to go out
just when hig question 15 about to
be taken up. (Interruptions)

15 a

SHRI JYOTIRMOY BOSU' Before
you proceed, let me say this that on
our responsibility we are making thi~
charge against the Minister. You
should name him, (Interruptions)

MR. SPEAKER: All of you please
sit down.

SHRI DINEN BHATTACHARYYA.
You have to take a decision on this

MR. SPEAKER: Order. order.

SHRI JYOTIRMOY BOSU: No, Sir.
There will be no order. You do not
condemn this Minister.

MR. SPEAKER: Why do you .obs-
truet the proceedings of the House?
Your grievance is that ¢ member {s
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taken out by the Minister when his
question is pending. On that, my
observation is not needed except that
I wilt ask the member how he was ta-
ken out, (Interruptions)

SHRI G. VISWANATHAN: [Let
the Minister gel up and exvlain to
the House,

SHRI JYOTIRMOY BOSU: Do not
be a party to this. (Interruptions)

MR. SPEAKER: Please sit down.

DR. HENRY AUSTIN: We are on
question No. 210. llow does this
point arise now”? (Interruptions)

SHRI JYOTIRMOY BOSU: Are you
going in tuke a decision? He has
committedd a misconduct in the House
Are you going to take steps against
him? If you do nof, you will be
failing 1n your duty as Speaker of
the House.

(Interruptions)

MR. SPEAKER. Please sit down. We
are on auestion No. 210. After thal,
I will see.

[ am not permitting anybody. Will
you afl please sit down® (Interrup-
tions)

We have not yet passed on to the
next question. The previous question
15 being answered

uWl 9EAT AT @R @Y g7 &, aA
AL RATT P, AG FEAT |

st fetn gl 2% O @
qren a1 |

MR. SPEAKER: All of you are
speaking at dgne and the same time. !
am not in a pésilion to heat. Twenty
of ydu staitd togéther and spesk.
(Interriiptions)
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (BHRI K. RAGHU
RAMAIAH): Since a lot of things have
been said, I would ltke t6 make 1t
clear that I have not sent out the
member. However, I do not want ary
misunderstanding on this question.
Ag a special case, you may allow thie

question to be answered (Interrup-
tions)

SHRI DINEN BHATTACHARYYA-
He is deliberately denying it.

SHR] JYOTIRMOY BOSU: We have
seen it with our own eyes. (Interrup-
tions)

DR. KAILAS: They are not mter-

ested 1n getting the reply to Question
211,

o o fmd sy mErTg - Y
FEAr a1 N¥T & | W7 AT 99 gAR
ar frafy eqez gr sy |

o PFRAT oL . A wEFL
TZ A ¢ A ZN wEd @ R e o
TG |

MR. SPEAKER: Order, please.
said something. The Mimster says
he did not do it All I can do is {o
call the member and ask him in my
chamber. (Interruptions)

You

SHRI JYOTIRMOY BOSU: Sir, on
a point of order. Sir, we have seen
with our own eyes the Minister of

Parliamentary Aftairs. .. (Interrug-
tions)

MR. SPEAKER: Please sit down, all
of you....(Interruptions) Will you
please sit down? Now Shri Madhu
Limaye. .. (Interruptions)

SHRI JYOTIRMOY BOSU: Sir, on
a point of order.... (Iterruptions)

MR. SPEAKER: Could you not lis-
ten for half a minute to his pownt
of order? (Interruptions)
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SHRI JYOTIRMOY BOSU: Sir, ten
memberg of this House have seen with
their own eyves the Minister of Parlia-
mentary Affairs, Shri Raghu Rama-
iah ., (Interruptions)

MR. SPEAKER: The Mmnster demes
it ...(Interruptions). The Minister
is denymg 1t . (Interruptions)
Please sit down. You say something;
he says something else. It 15 very
difficult for me to decide. If I say ¢
believe you” then it means that 1 dis-
believe the other party . (Interrup-
tioney  If you go on like this, hew
can w ™ transact any business”

SHRI DINEN BHATTACHARYYA:
Why don't you ask him to ... (Inter-
ruptions).

MR. SPEAKER Do rot try to
over-awe the Chair If you are un-
happy with anything, you can bring
it to the notice of the House. The
Min:ster has given his own  verrion
1f one party savs something and the
other party says 1t 1s wrong and then
you ask me to decide which party is
lving and which party is saying the
truth, 1t 1s difficult for me to decide
it. I am here to conduct the legisla-
tive proceedings (Interruptions)

SHRI JYOTIRMOY BOSU: Please
refer it to the Privilegeg Commiliee .
(Interruptions)

st w3 qare fig o e wawr
T YEY ¥ AT wiwr ag 2 7 {R

IR WIS AT ATET AT E AT AT I
wrafgwr gy azvar v 9 7
o1 FlY Ao Ay "y o F where
& ar ady * o;r Ty A £ wadwAr
#2 fr v8 7 47 weer £y sgoAdy &

(xevemw) & wRfm oz o Y 2

e & wrea & 5 moft A e qare
G 1L
MR. SPEAKER: The previous

Question was not vet over. I very
much wished to pass on to the next
-“Question, and then call the Mempber.
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It the Member is not there, there is
no bar agami¥t any Member giving a
notice of this Question. We will ad-
mit it. There is enough time for
that. (Interruptions) I that Mem-
ber is not prepared i{o ask the Ques-
tion, any other Member can send a
notice of this Question. I will admit
it Bui vou do noi allow me to pass
on to the next Question. (Interrup-
tions) No question of saying. don't
impute motives. If the Member is
not there, you can give another nolice.
‘There 1is enough time for that We
will admit it. (Interruptions)

I am sorry the Question Hour is
already over, It is already 3 minutes
up. Calling Attention~Shri Madhu
Limaye.

SHRI MADIIU TIMAYE On a

poini of order, Sir

MR SPEAKER No peoint of order.
1 declare the Question Ilour over.
Calling Attention--Shri Madhu Limaye.

ﬂ’l ﬂ'ﬂ; fm 3?7' ETAYE TT U9
& 1 T 3T AT ATT IR T

MR SPEAKER Butl they will not
51t down What can I do”

SHRI SHYAMNANDAN MISIRA
Before we pass on to the next ilem,
thi+ 15 the time 1o rmce a point of
order There 1s a pomt of order in
repard to the item which has st
passed.

R SPEAKER We a.e not on that
ilem: we are now on another item.
(Interruptions)

I am nol ailowng {Interruptions)

SHRI INDRAJIT GUPTA: Sir, with
all respect to you, you are not only
the custodian of the Rules of this
House but you are also the custodian
of the House in matters of propriety.
1 am not raising a matter based on
Rules. I know some Membersg can
ask you to allow that Question to be
answered even if the particular Mem-
ber in whose name it was is not pre-
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sent, That part 1s governed by the
Rules. I am asking whether or not
you are also the custodian of the
House in matters propriety which effect
the dignity and the statug of the
House. It is no use telling us that
every member has the right to leave the

the House. We all kiow thal The
question is, something happened
here ,..(Interruptions)

WTIHT AT AT 337 Y <A 2 7

WY frY qure fag A AT A
vy § fr 345 9% 97 73T 90 § AT
Azer Ay 7R 1w Ay aAr AT
FZA WA T T 6 4 WIS AT T
R...

At Wbt qaw Y TR A7 A9
o & ArE T qET AT
MR. SPEAKER. Please sii down, Mr.
Shanker Dayal Singh.

SHRI INDRAJIT GUPTA: Not one
member but at least one doren mem-
bers wele eye-wilnesses to what hap-
pened Il 1~ not a matter ot rules.
It the ruling puatty or the M.mster
wanted that question not to be rais-
ed here they could have done it in
a more decent way. In a crude way
they have done it here, in front of
the eyes of everybody It 1s an affront
to the diginity of the House. (In-
terruptions) That 15 why we are
appealing to you. We would not
allow this kind of thing {o go cn
{Interruptions )

SHRI R. S. PANDEY: Our party
does not want to avord thi, question
which we consider io be important.
We are willing. The guestion can he
put and answered . . (Interruptfions)

ot we femT o g # b
Forast® wgare JuF am & g e
g o oAt & WYL AT E e W
wwar & 1 afem fore wowrr oseR R
9 &t qar = fr wre e A
Feew &% gifa @At F @ 99 W
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fag |

oA,

MR SPEAKER WMr. Shyamnandan
Mi-hra

SHRI P VENKATASUBBAIAH:
You nuust gne gs also an opportuni-
ty

MR SPFAKER 1 will eall vou
water
SIIRI SHYAMNANDAN MISHRA:

My subrissron 15 that this 1s not a
question nf ceeking nformation It
v a qgue fon of propriety of the
Jfouse being injured so blatantly in
the presence of all of us,

of mig MO <I7 wEAT ATET
Ay renA) e LT T
TR AT TER T f.nwE AT
T gTenTy

SHRT \ P SHARMA You were

not here

SIIRI SHYAMNANDAN MISHRA"
How to solve the problem finally,~I
am making a submission.

AT R AW W AwEr 34
&g 7 A%, @t & g3 437 § fao
qare 74 § 1 (swaw)
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(Shri Shashi Bhushan then left the
House.) . :

SHRI A. P, SHARMA: When he
was hot present here, what submis-
sion can he make?

SHRI SHYAMNANDAN MISHRA:
My suggestion mn the present cir-
fumstances are two. The first one
15 that when there are two vers:ons,
then the truth must be ascertained.
In his matter how are you gomg to
ascertain 1t without reference to the
Privileges Committee? 8o, 1t <hould
be remitted to the care of the Pri-
vileges Committee 1o ascertain the
truth,

Secondly, my submussion to vou
would be to take up ihts matter right
now under the special powers of
the Speaker Otherwise, it 1s gong
to create a great deal of dissatisfac
tion.

SHRI P VENKATASUBBAIAHN:
We have heen patiently suffering the
tyranny ol a few who are holding
this House to ransom...(Interrup-
tions). Now you are holding

Mr. Indrant Gupta has questioned
the properiety of iaking a Member out
by the Parhamentary Aftairs Minis-
ter. You have correctly observed that
the Parlhiamentary Atfairs Mimster
denied that he has taken the Member
out. That 1 the correct thing you
have done Some of the Opposition
Members. ... (Interruptions).

SHRI A. P BHARMA. What are
you doing? Three or four sianding
at the same time and shoutingz.

SHRI P VENKATASUBBAIAH:
According to the Rules of Procedure,
Question 210 was being answered in
this House. When it is still incomplete,
a member gets up--three or four
simultaneously get up and they will
not allow the business of the House
to go on smoothly and according to
Rules, You have said that when
Qn. 211 comes up, when the member
is present, he will be called upon to
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put the quéstion. When the Meinber
is absent, the answer wilt be firiated
Mérhbers have got sufficient avenues
to raide thig question amefn by way
of motion or Half-an-hour discussien,
This is going on all through and we
seek your profection. We are not
goihg to suffér under thé - tyranny of
these people who are holding this
Parliament to ransom and who are
out to demolish Parliamentary de-
mocracy in this country.

SHRI S. M. BANERJEE: I
only one submission.

MR. SPEAKER: No
Please sit down.,

have
submission.

SHRI S. M. BANERJEE: 1 want
your protection, You said, any Mem-
ber can give notice.

SHRI C. M. STEPHEN: Question
hour is over No more discussion on
this.

SHRI S. M, BANERJEE: You said,
any Member can give notice, of the
same question Previously Sir, there
used to be 15 or 20 members for one
question, 15 or 20 pames used to be
clubbed under one question, Nowa-
days only two names are clubbed or
even onec name only is there If there
are more names, if the Member whose
name appears first is absent, the
others may be getting opportunity to
put the question Let there be 5 or
6 persons

Kindly admit the question in the
name of those members who have
given the notices. Many Members
give notices for the same question.
Otherwise it wil be difficult, Sir.

Please put this before the Rules
Committee or a Committee of the
House. They should investigate into
this.

ot wifg mroer oid swaw
wgre, feafe wg ¥ fie o g 210

e gy oT T Wt wer gv sl

oY faegy, ¥ aueliizd fel ¥ ) & i
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F€ s w1 AT T7E 5w Aad ¥ I
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IPROFF MADHU DANDAVATE:
When there was commotion, I went
out and I met Mr. Gangadeb, I said
there is a storm in the House on ac-
count of your question, you please
come. He said: Iz the question com-
ing? Then I am going. You can call
Mr. Gangadeb and check up what I
say.
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SHRI C. M. STEPHEN: There is
nothing wrong. He can be present
and he can refuse to pu{ a question.
The Member can go out, What is
wrong a out it?

MR. SPEAKER: Will you kindly sit
down?

SHRI C M. STEPHEN: These peo-
ple are speaking Ig it proper for
them to speak while you are sland-
ing? (Interruptions).

SHRI DINEN BHATTACHARYYA:
Democracy is in danger, It will go
down 1n history that you are also
responsible for this. (Interruptions).

MR SPEAKER: Will you please sit
down? You are not the only cus-
todian of democracy, (Interruptions).

SHRI R. 8. PANDEY: Sir, I rise on
a point of order. Q. No, 210 was go-
ing on. You have not announced
Question No. 211. If you had an-
nounced Q. No, 211 and at that time
if Shri Ganga Deb was not available
in the House, then they could say
something. So, all the questions that
have been raised about Q. No, 211
do not bear any substance because
vou had not permitted Q. No. 211 to
be put and answered.

MR. SPEAKER: Mr. Viswanathan
(Interruptions), Please sit down, 1
shall come to you later on,

SHRI G. VISWANATHAN: As far
as Q. No 211 is concerned, it is a very
serious question, This should be
taken up immediately, Regarding the
other point there are two wilnesses
it has bren denied by the Minisier
th4t he has taken the hon. Member
out of the House We want that this
may be referred to the Privileges
Commsti~» and thal Committee
shottld go into the whole matier.

MR. SPEAKER: May I request you
all to plea ¢ sit down? I had alrcady
told you—Mr, Limaye has rightly
suid it—tha! I and Shri Pandey said
that and gentlement on my left mde
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have also said something else. Shri
What about the subject be taken up
to which all of us are interested?

SHRI SHYAMNANDAN MISHRA:
What about the subject to be taken
up in which all of us are interested?

MR. SPEAKER: There is ng ques-
tion of any subject to be taken up
now. We did not even come to that
question as yet when that was raised
The question hour was over before
that question came up. I had been
asking you and requestiag you to
please sit down. I told you that 1
shall call the Member when the ques-
tion came up. And if he did not
come at that time, then we might
take up the matter at that time. Still
there was half-an-hour when this was
raised, I had persistently requested
that let us pass on from this question
to the next question about which
there is this dispute. That was not
allowed.

Mr. Limaye, I have heard him and
the Minister has heard it. I shall call
al] the Members to my Chamber and
see what is the position,

SHRI SHYAMNANDAN MISHRA:
The question should have been taken
up immediately.

MR SPEAKER: There is no ques-
tion to be taken up immediately. If
the Member was called and he was
not there, then ihe question could
have been taken up. Bat, then the
question hour was already over, (In-
terruptions).

SHRI BHAGWAT JHA AZAD:
When a Member is called to put his
question, he may say that he rcfuses
to put the question. He is entitled to
say that he refuses to put he ques-
ion.

MR. SPEAKER: I am not allowing
anyone now, I am taking up the call-
attention,

SHRI P. VENKATASUBBAIAH:
It you want tp buy peace, then you
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may call the hon. Member. But that
just make one submission. ...

SHRI JYOTIRMOY BOSU: May 1
just make one submission.

MR. SPEAKER: I am not allowing
any more question now.

SHRI BHAGWAT JHA AZAD:
Under what rule did you say that you
would call the hon. Member? I have
the right to put my question or not
to put my question, When my ques-
1on comes up, I have the right to say
that I am putting the question or I
am not putting the question. So
how can you say that you would call
the hon. Member? Under what rule
can jou call the hon. Member?
It was very wrong on your part to
have said that you would call the
hon, Member,

SHR! R. S. PANDEY: 1 support
the coniention of Shi1 Aczad. It is
the right of a Member to put the
question or not to put the question.
It 1s up to him 1o be in the House
and make himself available for put-
ting the gucstion or leave the House,

SHRI C. M STEPHEN: It is a
dangerous precedent which you are
setting up. A Memher has got the
right to be here or the right to go
out Nobody has got the right to ask
me to come and put my question.
I am not bound to reveal why I am
going out. It is my liberty to remain
here or go out (Interruptions) A
serious allegation has been made
agan<t the hon. Minister The hon.
Minister has repudiated that allega-
tion. Are you going to investigate
into that? When the Minister has
denied the allegation, the proper
thing is that the Minister’s statement
must be accepted at its face value and
it cannot be invesiigated upon, unless
this House accepts that it is a ques-
tion of privilege. Now, there is no
privilege motion before the House.

MR. SPEAKER: There is no ques-
tion of breach of privilege at all
Nor is there anything about answer-
ing the question which wag not
allowed fo be called,



33 Oral Answers

SHRI JYOTIRMOY BOSU: I have
something very unpleassnt to tell
you.

MR, SPEAKER: 1 have disposed of
that point already. There is no privi-
lege involved.

SHRI JYOTIRMOY BOSU: The
House has gone through,

Mr. Speaker: 1 have allowed the
‘hon. Member a number of times. 1
am not going to allow him to speak
more than once He has spoken more
than twice or thrice, Let him please
sit down now. I am not going to
allow him,

SHRI JYOTIRMOY BOSU: The
question should be put now.

MR. SPEAKER: Not now. I am
not going to do it. The previous
question itself had not been disposed
of. I had warned hon. Members not
to interrupt me but allow me to fi-
nish the previous question so that I
could go to the other question on
which hon, Members were having
some dispute. But hon. Members
did not allow me. In the meanwhile,
the Question Hour was already ovei.
In spite of that, I made a specific ro
quest to hon, Memberg to drop it g0
that I could pass on to the next ques-
tion. But hon, Members did not per-
mit me to do so,

SHRI JYOTIRMOY BOSU: Whom
are you telling this? You may tell
'this to the other side.
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SHRI R. S. PANDEY: 1t is very
wrong on the part of the hon, Mem-
ber to insult the Member who
belongs to our party. (Interruptions)

MR, SPEAKER: I am not allowing
anything.

SHRI S. A. SHAMIM: I do not con-
test the right of the member to go
out of the House at any time he
chooses, That is not the issue, The
question is that you have seen that
this particular incident is attended by
certain circumstances which are agi-
tating the minds of the members....

SOME HON. MEMBERS: Question.

SHRI S. A. SHAMIM: May 1 re-
mind you that umpteen times in this
House you have expressed sorrow and
anger that after having tabled ques-
tions members were absent when the
questions were taken up? You have
rightly said that after having tabled
a question, it is the duty of the mem-
ber concerned to be present in the

MR. SPEAKER: Here the question
had not come up yet. I would have
taken it up after the previous ques-
tions were disposed of in the first
round,

SHRI S. A, SHAMIM: 1 have not
finished my senience,

In this particular case, the member
happened to be present a minute be-
fore he was about to be called. In
this particular incident, three or
four things have happened which
shows the style ot parliamentary de-
mocracy in this House.

MR. SPEAKER: He may have gone
out....

SHRI S. A. SHAMIM: Sometimes
the question of quorum is raised to
scuttle a discussion, At another time,
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matters are raised which are extra-
neous to the question We are.talk
ing about the content of parhamen-
tary democracy. This incident ag)
tates us becausc thig 1s 1n conformity
with what has been happening to par-
Liamentary democracy (Interruptions)
We appeal to you that you should not
go into the formahties but you
should save democracy It 1s a very
important duty cast on you (Interrup-
ttons)
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Call attention—Shr1i Madhu Limaye
(Interruptions)

MR SPEAKER The question hour
is over

SHRI SHYAMNANDAN MISHRA
No chamber busmess The question
is whether 1t should be 1cfeired to
the Privilege, Committee,

MR SPEAKER There 13 no such
motion before me

SHRI SHYAMNANDAN MISHRA
Why should any member see you 1n
your Chamber”

MR, SPEAKER: He may not
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SHRI SHYAMNANDAN MISHRA.

This is a completely unacceptable
suggestion,

MR SPEAKER It was made on
your side

SHRI SHYAMNANDAN MISHRA
What 13 the 1ssue we have to settle
with you?

SHRI JYOTIRMOY BOSU: The
question must be asked now It 1s
a very imporiant question Second-
ly, the matter should be referred to
the Privileges Committee

MR SPEAKER There 15 no ques-
tion of breach of privilege involved in
this There was nothing before the
House
(Interruptions)

SHRI C M STEPHEN The right
to put a supplemeniary 1s more sup-
reme and more i1mpoitant than th.s
1ight More time must be allotted to
quesion No 210 That 1s the basic
11ght of members That has got to
be allowed
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MR SPEAKER Calling attentiom
Shr1 Madhu Limaye

SHRI JYOTIRMOY BOSU. If you
want co-operation, you must allow this
question to be put

MR SPEAKER You cannot force
me I cannot do so according to the
rules How can I do 11 otherwise,

SHRI JYOTIRMOY BOSU: 384,

MR SPEAKER No questton You
can give some other motion; I can
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allow a discussion on it. But I can-
not go out of the rules. How can I
go out of the rules? There is no
power for me. The question was not
called. The Question Hour is over
already. How can we allow that ques-
tion outside the Question Hour? Rules
do not permit it.. ..(Interruptions)

SHRI A. P, SHARMA ; shri Shankar
Dayal Singh has raised a very import-
ent question. He said that those two
Members should be turned out from
the House for 15 days.

MR. SPEAKER: I have called Mr.
Madhu Limaye.

SHRI SHYAMNANDAN MISHRA:
On this 1ssue we feel very strongly.

SIIRI JYOTIRMOY BOSU: We will
not co-operate with you.

SHRI SHYAMNANDAN MISHRA:
If matters of such importance such as
starvalion deaths could not be taken
up, we feel very strongly. Really the
Chair is not coming to the help of the
Members.

MR. SPEAKER: I cannot come up
to your standards; I am so sorry.
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Whatever I am, I am, good or bad.
No rules allow it.

SHRI SHYAMNANDAN MISHRA:
You have got special powers.

MR. SPEAKER: No special powers.

SHRI SHYAMNANDAN MISHRA:
“You bave been doing it.
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MR. SPEAKER: I am not there to
override the rules. No special powers
I have got over the rules. I am so
80ITY; Yyou are obstructing. Do not do
it.

SHRI JYOTIRMOY BOSU: The en-
tire Opposition is one in this regard
and wants that the question should
be allowed to be put and the matter
should be allowed to go to the Privi-
leges Committee,

MR. SPEAKER: I have seen all the
rules. I have not seen a rule which
says that the question shouid be allow-
ed when it 1s not called and when
the Question Hour is over. I am not
going to set up this precedent. I can-
not go out of the rules on this issue.

SHR1 SHYAMNANDAN MISHRA:
We find that the Chair i1s not estab-
bishing healthy conevntions nor is
it helpful to the House ...

MR SPEAKER: Thank you for the
comp iments.

SHRI SHYAMNANDAN MISHRA:
The proceedings of the House will lead
one to that irresistible conclusion.

MR. SPEAKER: If I were to do just
as you say I will not be worth any-
thing.

SHRI JYOTIRMOY BOSU: This is
a very important question involving
sturvation deaths, This should be
allowed to be put and you should
allow the other matter to go to the
Privileges Committee so that the mis-
conduct committed hy the Minister 1s
tackled properly.

MR. SPEAKER: Allow me to go on.
Call attention.

SHRI SHYAMNANDAN MISHRA:
What difficulty comes in your way in
taking up this question?

MR. SPEAKER: No rules permit me.

SHRI JYOTIRMOY BOSU: 389.
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SHRI SHYAMNANDAN MISHRA:
You have the residuary powers.

MR. SPEAKER: I do not have those
powers; I am clear about it,

SHRI JYOTIRMOY BOSU: When it
involves Bosu's expulsion or privilege
motion against him, these powers are
very useful, but not when it 1s a ques-
tion of Mr. Raghu Ramaiah,

MR. SPEAKER: The power belongs
to this House, not to me. This House
is the sole judge. When I want to
go out of the procedure, the House is
the sole judge. If you want that a
particular procedure should be sus-
pended put it to the House. I will
agree to that,

SHRI JYOTIRMOY BOSU:
have you agreed?

What

MR. SPEAKER: If you want certain
provisions of the procedure should be

suspended, put it to the House.

SHRI P. GANGADEB: 1 am sorry
there was some commotion In the
House on my matter I do not know
how 1t arises. If a suspicion arose that
somebody has told me to go out, I do
not know about 1t; I would hike to
know. That was not the facl. I wan-
ted to go out on my own because in the
notice office, the reply I read was that
the Governor has denied the starva-
tion deaths. So I did not want to put
any supplementary.

MR. SPEAKER: I will pass on to
the next item.

SHRI SHYAMNANDAN MISHRA:
You have permitted him to make a
statement. A counter statement will
have to be made. (Interruptions).
The hon. Minister has made an untru-
thful statement. That is the allegation
from this side. You must give a ruling
on this matter. No chamber business.

MR. SPEAKER: He is always frow-
ning, fretting and fuming. No, please.
There is no question of my ruling. All
I can say is, if I go to see a picture

AUGUST 6, 1978

Oral Answers 40"

or drama and if somebody asks me, I
can say which actor is good and which
actor is bad. But you are hon, mem-
bers of this House. One member gays
something, another member says some.
thing else. Am I to sit as a court to
judge who is right and who is wrong?

SHRI SHYAMNANDAN MISHRA:
How is this question to be decided?

MR. SPEAKER: If I am not able
to do it, let the House decide who is
right or wrong, I am not going to
say that you are right and the other
party is wrong.

SHRI SHYAMNANDAN MISHRA:
That 1s one ruling. I am satisfied if
this is your ruling that it should be
decided by the House. Then, what is
your ruling about the question being
taken up?

MR. SPEAKER: I had not called the
next question. I had consistently ask-
ed that that number should be called,
if he 1s not here. But it was not done.
Now the question hour is over. I
cannot allow it now,

SHRI SHYAMNANDAN MISHRA:
What 1s your ruling about it?

MR. SPEAKER: My ruling is that
it will not come now.

SHRI SHYAMNANDAN MISHRA:
Then it will never come so long as
you are in the chair.

MR. SPEAKER: You can ask for a
discussion on that. I can allow that
But I cannot go out of the rule.

SHRI SHYAMNANDAN MISHRA:
The half an hour discussion will not..

MR. SPEAKER: I am made of hard-
er stuff than yourself. Do not do it—
waiving the hands in this manner..
(interruptions)

SHRI C. M. STEPHEN: This man
casts a reflection on the member, casts
a reflection on the Minister and now
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casts a reflection on the Chair, He
makes himself a pucca nuisance.....
(Interruptions)

SHRI SHYAMNANDAN MISHRA:
So far as the question is concerned,
you have asked us to give notice for a
nalf an hour discussion. We do not
feel digsatisfied now. Earlier the Chair
did not give any ruling. That is what
excited us.

SHRI C. M. STEPHEN: Ordinary
propiiety requ.res that a slatement
should be taken for the face value. He
is taking about propriety but, at the
same time, ne ;- ncl uhserving it him-
se f. He was not here when all this
happenei and now he is making a
nusance of him:elf, even though he
i a political pher .. (Interrepiions)

MR. SPEAKER: I am passing on
to the Calling Attention
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WRITTEN ANSWLRS TO QUESTIONS

Critiviom ol working an? manuge-
ment of F.C.I.

*201. SI{R] DEVINDER SINGH
GARCHA: Will the Mimister of AGRI-
CULTURE be pleased to state:

(a) whether his attention has been
drawn to the criticism of the work-
ing and management of the Food Cor-
poration of India, by the National Co-
operative Union of India, that it has
hindered the procurement efforts of
Government badly affecting the co-
operative movement in the country;
and

(b) if so, whether the alleged delay
in lifting the stocks by the F.C.L
and carelessness of its quality Inspec-
tors not to visit the purchase centres
have been looked into?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) _In the document prepared by the
National Cooperative Union of India
for a Conference to go into the role
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of cooperatives in procurement and
distribution of foodgrains held on Tth
July,. 1973, as well as in the discus-
sions held in the said Conference, the
working and management of the Food
Corporation of India as such was not
criticised but in regard to operational
difficulties experienced, certain sugges-
tions for improvement in the working
arrangements between the FCI and the
Cooperatives were made.

() Comments of the Food Corpora-
tivn of India have been oubtained and
a n ~ing of the representatives of
the .t and the concernd Coopera-
tive mstitution- s being arransed with
a view 1o sorting oul the operational
dilliculties.

Survey of ‘Food Habits’ in Stafes

*203. SHRI C. K. JAFFER SHA-
RIEF: Wil the Minister of HEALTH
AlID FAMILY PLANNING be pleased
t» refer to the reply given to Unstar-
red Question No. 42 on the 23rd July,
1973 regarding survey on ‘food habits’
in States by Protein Food Associa-
tion of India and state:

(a) whether this survey shows that
onc fourth of the pregnant women in
Andhra, Kerala and Mysore and about
12 to 15 per cent in Tamil Nadu get
more than 1,000 calories and 25 grams
of protein a day as against 2,500 calo-
ries and 55 grams of protein recom-
mended for them by the Indian Coun-
cil of Medical Research; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): (a) and (b). In accor-
dance with the recommendations of
the Indian Council of Medical Re-
search, the estimated average require-
ment for a pregnant woman is 2300
calories and 55 grams of protein per
day. The survey conducied by the
Protein Food Association of India
showsg that the percentage of pregnant
women In Andhra Pradesh, Kerala





